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' Imphal West District, Manipur. . s e Applicent.

CENTRAL  ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

original ‘Application Nos.7, 8 & 9 of 2004,

T'Date of Order : This,'the~23rd Day of February, 2004.

THE HON' BLE SHRI SHRANKER RAJU, JUDICIAL MEMBER.

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

0.A.7/2004:

Shri Dilip Vitthalrao Nagpurkar
aged 35 years .

S/o shri V.M.Nagpurkar

by occupation a Veterlnary Field Assistant

of Assam Rifles, No.l Dog Unit Assam Rifles

Head Quarters Arunachal & Assam Range .

resident of 214 Chandan Nagar, P.O: Januman Nagar ,
Dist: Nagpur, Maharashtra. . « « Applicant.

. = Versus -

1. The Union of India .
~through the -Secretary
.to ' the Government of India
*Ministry of Home Affairs.

2. The Ministry of Finance

'through its Secretary
Government of India, New Delhi.

3.“The Director General .of
aAssam leles, at Shillong- 793001.

4. . The. Deputy Inspector General of Assam Rifles
:Arunachal and Assam Range : :
;Assam Rifles. . . « . . Respondents.

te !
1

0.K.8/2008:

Smt .Hijam Medhabari Meitei

W/6 L.Loken Singh

Veterinary Field Assistant of Assam Rifles
resident of Yaiskul Chingakham Leirak
P.0: & P.S: Imphal (West)

,i’ Versus -

1. The Union of Indla,-‘

:through tis Secretary to. the
“Government of India
Ministry of Home Affairs.

2.:The Ministry of Finance
‘through its Secretary
Governnment of India
New Delhi. : N

3;"Tﬁe Director General
Directorate of Assam Rifles
,Shlllong—793001. '

;4;;The Commandant,.2lst.Assam“Rif1es. . « « Respondents.

“3.25}5' ' . ‘ Contd./2

e

K
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=T 0. A.9/2004:

Shr1 Nakhedel Aring

S/o Nakhedei Hongai

Veterinary Field Assistant of Assam Rifles

Posted dt 13th Assam Rifles

Resident of View Land, Ukhrul

P.O: Ukhrul, Dist: Ukhrul, Manlpur. + « « o Applicant.

- Versus -

1. The Union of India
through the Secretary to the
- Government of India
Ministry of Home Affairs.

2. The Ministry of Finance
through its Secretary
Government of India
New Delhi.

3. The Director General
Directorate of Assam Rifles
Shillong - 793 001. :

4, The Commandant, 13th Assam Rifles
© .C/0 99 APO. . + + « « Respondents.

Advocates Mr.A.M.Singh, A.S.Singh & Th.R.Singh for the
applicants in all three O.A.s.

MBbA .Deb Roy .G:S.C. for the res ondents in .A.7 of

and Mr. é C Pathak, Addl.C.G.S.C. for the respondents in
O.A. Nos. 8 & 9 of 2004.

ORDER

SHANKER RAJU, MEMBER(J):
As the question of facts and law involved in these

three 0.A. are identical;Athese are disposed of by this

common order.

1. The  applicants, ~ who are Veterinary Field

Assistants, have sought upgradation of pay scale of
m,4,500—7,000/— in parity with Compounder (BSF) or at least
to 8.4,000-6,000/- in parity with those of other

paraveterinarians w.e.f.1.1.1996.

. 2. As transpired, from the pleadings that the Assam

Rifles by an order dated 24.4.2001 on implementation of

.upgreted pay to the Veterinary Field Assistants from

1.1. 1996, sought approval of the Ministry of Home Affairs, -

Wthh is yet to be accorded to them. In O.A.No.GS of 2002 in
S. M Singh vs. Union of Indla & Others disposed on 11.12.2002
dlrectlons were given . to take steps to 1mp1ement the

Contd./3
i .




undertaking. The applicants in all:.the three 0.A.s are

covered by the aforesaid decision passed by this Bench.

32?'T”5“”Zﬂﬂoné"appéars‘”for‘ the applicants. We have heard

erﬁA;ﬁeh{ Roy, learhed 'Sr.C.G.S.C. "for" the 'fespéhdénts in

O.A;No.? of 2004 and Mr.B.C;Pathak,, learned Addl.C.G.S.C.
for éﬁe respondents in»o.A,Noé.8‘and 9 of 2004.

4. . The post of Vetefinary Field Assistant in Assam
Rifles is. also a technical post with minimum qualification
ofvﬁetric with diploma. It is also not in dispute that on
the_recenf decison of DGAR it is admitted that the pay scale
of other equivalent grade with the VFA/AR have been revised

to #.4,000-6,000/-. The applicants being equal in all

' respects cannot be discriminated in the matter. However, as

even the Ministry of Home Affairs is in the seize of matter

and have not taken a final decision, having regard to an

ofder passed in 0.A.s.269/2003 & Others in C.S.Singh and
Others vs. Union of India & Others disposed on 21.3.2004 by
this Bench wherein directions were issued to the applicants
tév move . fresh comprehensive representations and gﬁe

regpondents to dispose of the same by - taking into

A cdnéidération and observations made by the Tribunal in

O,A.65/2002, these 0.A.s are disposed of with a direction to

~the respondents to treat the present 0.A.s as

representations of the applicants and the same may be

disposed of specially by respondent No.l and a final

decision may be taken within two months from the date of

receipt of the copy of this order in so far as the

uﬁgradation of the applicants are concerned. With due regard

ﬁtélthe-obsefvations made in O.A.65 of 2002 the O.A.s are

diéposed of accordingly. No order as to costs.

Copy of the order be kept in each file.

Sd/MEMBER (3J)

P '___‘__‘_____———aa—u——--

Sd /MEMBER(Adm)
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Smt. Hijam Medhabati Meitei. -

‘ - . Versus -

h The Union of India and others.

f —_— S ents

K Nomenclature Brief description of documents ~ :

. |LNo. | of documents - i »_|From To

};1- (1) @ o . ), _— )

1. | Application _Application filed by the Applicant - 1=-15

. | 2. | Affidavit Affidavit of the Applicant - 16-17

' '|_3. | ANNEXURE A/1__| Certificate for passing H.S.L.C. 1y

| 4. | ANNEXURE A2 | Certificate for passing P.U.(Sc.) 119

.| 5. | ANNEXURE A/3 | Certificate for passing Bachelor of |

%,r Veterinary  Science & Anin"aal - 20

. Husbandry. :

| 6 | ANNEXURE A/4 . | Certificate for passing Master in| (21

| - Veterinary Science. . b

| 7. | ANNEXURE-A/5 Joining Report dated 13/05/1993. 21

' | 8. 1 ANNEXURE A/6 Relevant page showing pay scale of

the veterinary staffs of the Central| .29

Civil Service (Revised Pay) Rules,| -

L 1997 First Schedule of Part “A” . :

- | & |ANNEXURE A/7 | Relevant portion of Section 3D ofindia| 34

L Veterinary Council Act, 1984.

. | 10. | ANNEXURE A/8 Relevant portion containing thq pay| oié*

j ‘ scale of Compounder Central Forest

| : B , Service | | 5

-1 11. [ANNEXURE A/S | Letter of DGAR. dated15/09/1998 A6 -39 | 4

1 12. | ANNEXURE A0 | Letter of DGAR datec 2] - '£>~J°rﬁg -3¢ | |

‘ 13. | ANNEXURE A/11 Chart duties. - 2Fr-2¢ 4

+| 14. | ANNEXURE A/12" | Relevant page containing Appendhs-!l 99 a

;-, of the hand Book of ICAR. ,,

' | 15. | ANNEXURE A/13 | Order of the Hon'ble CAT dated 0 -

| 111212002 passed in O.A. No8S of 40 -9

2002.

- | 16. TANNEXURE A/14 | Decision of the DGAR. in the matter of ,,-» 54

: pay anomalies takenon 24/04/2001. | 7
Signature ofthe Applicant

3\

_For use in Tribunal's office. | : :
’éDateofﬁling: oot \%m ,,rr,fm,
Registration No. :

o /]
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 Smt. Hijam Modhabati Meitei, W/o 4. A 844, . .wak
aged about 40 years, by otcupation a Veterinary Field
 Assistant of Assam Rifles, now posting & AR, a
resident of Yaiskul cb:/ \god¢ka~Leirak, P.O. & PS.
Imphal (West), Imphal Wost District, Manipun,

- Versus - |
- 1. The Union of India through its Sccretary to‘the
- Government of Indiz, MnustryofHome Affairs.
2. The Ministry of F’mmoetlmughm Secretary,
Govemment of India, Nechlln. |

3. The Director General, D'tectorate.,of Assam Rifles,
© at Shillong - 793001.

4, TheConmandaxn,m"AssatnR@% |

Details of Application :-

Against the inaction of the Respondents in implementing the Central.
Civil Services (RP) Rules, 1997 in the other words for non i’niplcmcntation of
the Central Civil Services (Revised Pay) Veterinarians (Veterinary Staffs) of
the S.5.B. which has been nomenclatured as Senior Veterinary Field

Assistants (SVFA).

<=
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The. applicémt\ declares that the subject' mattér of the present case’ )

!

Administrative Tribunal, Guwahati Bench.

3. Limitatiop :-

~where he wants redressal is within the jurisdiction of ‘the Central

The subject matter of the present cask is as regards to''uncqual

treatment in implementing the CGS (Revised Pay) Rules, --1997. It is a-case of

contmumg cause of action which arises every month. Hence, the: apphoam

‘ begs to submit the application is very much within time: Limitation Penod% '

prescnbed in Section 21 of the Administrations Tnb\mal Act.

4, Facts of the case

resldencc at Yalskul, daﬁg»uﬁl.mk, P.O. &P.S. hnphal;West, Imphal

(A" Thepresentapphcwmabmmﬁdecmmofmdwhavmgmmmem L

West District, Manipur. ._The present Apphcant is an’ educated person

possessing the following Degree and Master Degree :-

@ - She passed H.S.L.C. Examination in the yoar 1977, |
() . She passod Pre-University Examinationinﬂl,e-*ycar:l?i?l. A

(i)  She passcd Bachelor of Veterinafy Science and Animal

. Husbandry from BISRA Agricultural University in the year ' -

1986, and .

H
1

(iv) She completed Master in Veterinary Science ' (Vety.
" Parasitology) in the year 1988.
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« ~True  copies. of : certificates (i) HS.LC.
Examination, (i) P.U.(Sc.), (iii) Bacheler. of
Veterinary Science & Animal Husbandry and =

(iv) Master in Veterinary Science are enclosed = |

herewith and marked as Annexures-A/1, A/2,

A/3 and A/4 respectively. .

®) The Applicant faced the . interview and has . been selected for .
appointment to the post of Veterinary Field Assistant (VFA for short) vide
. appointment letter of the Directorate General of Assam Rifies being
~ No.15015/25-85/8 S-Nurse/Med dated 17° April, 1993 in the scale of
" R8.975-25-1150-EB-30-1540/- pet. month and other allowances admissible"j

under the rules. Accordingly, the present Applicant joined in the service by

submitting Joining Report dated 13 May, 1993 to the Commdant, 21 ,
A.R. Zwalamkhi, Manipur.

.A true copy of the Joining Report dated
- 13/045/1993 is enclosed herewith and mmrked

as Annexures-A/S.

C. The present post of the Applicant ie. Veterinary . Ficld
Assistant(VFA) and other posts known as Animal Husbandry Assistant,
Compounder, Dresser, Stockman, Stosk Asstt. Vaceinator and Milk Recorder
ctc. They are categorised paravelerinarian posts. They provide auxiliary
support in Veterinary and Animal Husbandry practice. ,.

The minimum required qualification- oft such post is Matriculation
with Diploma or Certificate with cxperiencé of one or two years as the case

may be. Section30 of the Indian Veterinary Council Act,, 1984 also provides .




M. L.

ﬂxemnmnumquahﬁcaﬁonmdnanneofworkstobedombysuchpms The
relevant portmn lshereby pmducedforeasyrefercnce

"Sec.30(b)  Practise Veterinary Medicine in ay State -
Provnded that the State Government may, order, permit a pemon

‘ holdmg a dxploma or certxﬁcate of wtcrmary snpemsor ‘stockman or swck

assistant (by whatever name called) Ofany'me or sny veteed institution
in India to render under the supervision and direction of a registened

“Veterinary practitioner, minor veterinary services.

Explanation :- “Minor veterinary scrvices” means the rendering of
preliminary veterinarj aid, like vaccmatmn, castration, and dressing of

- wounds, énd such other types of preliminary aid, like vaccination, castratjon

and dressing of wounds, and such other types of preliminary aid the treatment :
of such ailments as the State Government may, be notification in the Official
Gazette, specify in the behalf.

| Therefore, dutics and nature of works of all such posts are to do minor

| ~ Veterinary services which provides auxiliary support in Veterinary and

Animal Husbandry Service like vaccination, castration, dressing of wounds
or treatment of ailments ctc. It may not out of place to mention that the =
present Applicant is a Master in Veterinary Science though nhe is holding‘ me
post of Veterinary Filed Assistant and at prosent she is discharging all dutics

of a Register Veterinary Practitioner.

D. That, initially, the pay scale of the said group of post (i.c: Vctcmmry
staffs or Para Veterinarian Post) were placed at the pay range from 950-
1500/~ to 1200-2040/-. But, now as per 5® Pay Commission Report,: the

Central Government revised the pay scale of the said Vciermary staffs/or



N | Paraveta'mmm posts: equally 1o the’ pay scale-of Rs. 4000-100-6006/- pm. by -
|1 naming the post such as Stockman/Compaunder/Stock Asstt /Animal

| ‘ | Husbandxy Asstt.Dresser etc. All the concerned Departments under Centraf

| service have implemented the said rovision of pay, but, in the case pf the post

o of VFA of Assam Rifles, the Respondents failed-to implement such revision

l; . of pay by taking the chance of nonmentioning the nomenclature of V.F.A. in
| the Column of Veterinary staffs of the Central Civil Servicds (Revised Pay)

| Rules, 1997. . Instead ‘of Implementing the P-ay scale - given in the First

" Schedule of Part “B” of the said Civil Scnencc(RP) Rules 1997 i.e. 4000-100-

6000/- by takmg analogy of the poa or veferinary staffs .as desonbed in

i Section 30 of the Indxan Veterinary Council Act. 1984, where it is clcarly :
| stated that whatever name may be called, but the DGAR impleménted the

! |
[ C.G.S.(RP)Rules, 1997 in Schedule “A” ie. Rs.3200-4900. .
|

i True copies of the relevant page showing pay -
‘scale of the veterinary staffs of the Central °
: " Civil Service (Revised Pay) Rules, 1997 First

' Schedule of Part “A”, televmt'poftidn -of

[! | Section 30 of Indian Veterinary Comcii Act,

1984 are .encloécd herewith andl,marked as

Annexures-A/6 and A/7 !‘espgctively, I

It will not be out of place to mention here that the post of Veterinary

Compounder‘ attach to Central Forest Service was initially fixed at the pay
l{ scale of Rs.800-1150/- less than the pay scale of VFA, Assam Rifles.. But
| with the new pay revision the pay scale of the said Vety. Compounder of

| Forest Service is revised to Rs.4000-6000/-
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*‘The Petitioner begs to submit that the Compounder of BSF is also

UG 98 A 25 o e T B8 i o e T
work -of CompoxmdchSF is only t6 maintain pharmatical works \mdé
supervision of a Register Veterinary Doctors. Whereas the naturs of Wor’ks '_ F
- of the Petitioner’s post i.e. VFA of Assam Rifles include all the functions and
 operation of Vety. and Animal Husbandry works such as treatsent,” minor
veterinary works maintaining pharmatical works. Inspection of animal health,
checking of meat supply to Troops, accompany W1th troops m field wqﬁcs
without supervision of any Doctors/Register Veterinary Practitioner, It is also
'_ begged to subtmt that there ié;no Post of Doctors in Assam Rifles whereas
* B.SF. has having Register Veterinary Doctors/Practitioners. In other words, ,
the Veterinary Field Assistant of AR. are more workload and xesponsnble

than the Compounder of BSF.

The Assam Rifles had submitted aproposalto .Mi:ﬁsﬂ‘y_;o{-ﬁnme. o
Affairs to streamline the pay structure of VFA Assam Rifles with
Compounder B.S.F./ITBP vide DéARJetter No.A/PERS/S" pay/98 dated 15
September, 1998 and letter No.IL14015/5" CPC/98/A-I/(__ dated 314 MarcA , .
ko2

True copies of relevant portion containing the
~ pay scale of Compound&, Central Forest
Service and letter of DGAR dated 15/09/1998
and 3//03//52% are enclosed herewith and
‘marked as Anmnexures-A/8, A/9 and A/10

respectively.

v



More 4y b el abets ozl

E. That, - on -approach being made by-the applicant, the -Directorate
General Assam Rifles issued an official notification dated 15/09/1998 1984

.(at Annexure-A/12) under heading of “Silent Feature of Pay Scale of Assam

Rifles Personnel”. It is stated at para No.20 of the said notification that the
Diectorate had taken ﬁp a case to upgradé the basic pay of VFA to Rs.4000-
6000/~ and further stated that Ministry of Home Affairs is inclined to such
proposal. |

F. That, as stated above the dutics and nature of works of the VFA and

other posts like Stockman/Compounder/Stock Asstt./Animal Husbandry

Asstt./Dresser etc. are only minor veterinary service rendering preliminary

‘veterinary aids like vaccination, castration, dressing of wound etc. Therefore,

the nature of works or work allocation of all the veterinary gtaffs (or para —

veterinarian post) arc almost same in view of the Section Sb(b) of the said

Act. 1984. But in ground reality the VFA in Assam Rifles are morc ordous

and than the other veterinary staffs of other Departments.
Charter of duties of VFA, Assam Rifles i~
APPX
(Ref to DGAR letter No.1.14015/C-
Duty/VFA/Med-4 dated 4% A@, 9
CHARTER OF DUTIES OF VE ARY FIE1LD

ASSISTANT : ASSAM R/ S

1. Charter of duties of Ficld Assistant are as under
(a) Regular medical inspection: to be conducted, to ensure fitness of ~

Animals, the Veterinary Field Assistant and proper record of such

inspections be maintained.

=



. (b) Regular medical examination and treatment of sick Animals held
at ﬁa&ﬁm.
- (¢) Regular medical examination of Animals available in Dairy farm,
- Pdultry‘f'anh and Piggery farm ctc. in the Battalion.
(d) Veterinary Field Assistant. -always accompany the Ariimal
-ﬁansportwhentheycmyleadﬁnm one place to another. - |
.- (¢) Examination of MOH (Meat of Hoof) and inspection of dressed

meat issued to the troops.

- (D Veterinary Field Assistant ensurcs that cggs supplied by

contractor dare fresh, of good average size and wcigﬁt of 12 eggs
is not be less than 500 gms. Individual egg weighing less than 40
gms is not be accepted. | o

(g) Veterinary Field Assistant also ensures that Poultry live is healthy’

and wall nourished.

A true copy of chart of duties is enclosed

herewith and marked as Annexure-A/11.

G.  The Service of the VFA in Assam Rifles with one year certificate
course on Diploma in the Veterinary Science is also a Technical Post. In the

Hand Book of Indian Council of Agricultural Research (ICAR), it is clearly

 pointed out that Ficld Assistant in Veterinary is also a Technical post vide

Appendix-I of the said Hand Book of ICAR.

True copy of the relevant page containing
Appendix-II of the Hand Book of ICAR is
enclosed herewith and marked as Annexure-
am
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It ‘may, also be relevant 4o menuon that Paﬁ B of’ CCS(RP) Rules, -

1997 and the same is reproduced hereunder :-

* “XXII OTHER TECHNICIANS”

(8) Post requiring matriculation ' with some experlence as

minimum qualification for direct recruitment Rs.4000-100-6000/-% _ |

H  That, one similarly situated with the present Petitioner, Shri S.
Manimacha Singh VFA of Assam Rifles filed a writ-petition being No.798 of
1999 with a prayer to include VFA of Assam Rifles in the category of
“OTHER TECHNICIANS”

L - That, during the pendency of the aforcasid W.P.(C) No.798 of 1999,
the DGAR, Shillong again reconsidered the matter of the pay scale of VFA
and notified another office decision under the heading of “Progress of
Anomalies Cases” and in that at para No.7 it is stated that in 5® CPC of the
post of VFA and equivalent grade in other organisation has been revised by a
single scale of Rs.4000-6000/-. A case has been taken up wiﬂl MHA to
accord approval for implementation of revised scale to the post of VFA in
AR. Case is under progress. From this it is crystal clear that the DGAR also
admitted that the other equivalent post/grade of other organisation or

department have benefited with the said revision of pay (f Rs,4000-6000/-

and that DGAR is also willing to implement such revision of pay in case of

VFA, AR. But the Applicant cannot understand as to why the DGAR stif)

remain silent, it may be the intention to wait the decision of a competent

court or tribunal as the Applicant already started filing a writ-petition before

this present application (case) before this Hon'ble Tribunal.
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- In pursuance of the order of the Hon’ble Gauhati High Court-dated
31/12/2001 passed in W.P.(C) No.798 of 1999, an Original Appﬁcaﬁbn being
No.O.A. No.65 of 2002 was filed before the Hon’ble Central Administrative
Tribunal, Guwahati Bench and the same was disposed of on 31/12/2002 with
the following direction :-

“We have heard Mr. A. M. Singh, learned counsel for the Applicant
- and dlso Mr. AK. Choudhury, learned. Addl. c.d.ac." for the
respondents at length. Considering the facts -and circumstances we
are of the opinion that the matter requires no further adjudication
ﬁom -oﬁr end. The Government has taken a decision in principle and
in view of the pendency of the Court proceeding the authonity did not
take any step for implementation of the matter. In view of the clear
statement made by the respondents we dispose of this application with
a direction on the respondents to implement the undertaking as
expeditiously as possible, preferably within a period of three months

Jfrom the date of receipt of this order.

- The application thus stands disposed of, There shdll,

however, be no order as to costs.”

It is also pertinent to mention that the direction of the Hon'ble CAT
does not confine to the Applicant of O.A. No.65 of 2002 only, in fact, it

extends to all the VFAs of Assam Rifles.

True copies of the order of the CAT dated
11/12/2002 passed in O.A. No.65 of 2002 and
DGAR in the matter of pay anomalies taken on

24/04/2001 are also enclosed herewith and
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- marked -as Annexurés-A/13 and - A/14

respectively.

5. Grounds for relief with legal provision :-

'~(a) The Veterinary establishment in any organisation or Directorate or
Institute, there exist 'a certam post or posts :which normally nomendatum as
"VFA or stockman or Animal Husbandry or Veterinary Compounder or
Vaccinator or Dresser or Ficld Assistant (Whatever name may be called).
Their man work is to render minor veterinary service like vaccination,
castration, dressing of wounds treatment of animal. So warks of every such
post (which is termed as paraveterinarian post) either of the Directorate of
Assam Rifles or B.S.F. or other Organisation are to be treated as same in
view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And
moresb the minimum qualiﬁéation of such post is matriculation with »‘»diplémaf
or certificate or experience as indicated in the said Section 30(b) of the said
Act. 1984 ; so also as discussed in para No.55.284 of the 5&'C5ntral Pay |
Commission by taking these different nomenclatured of post into one ground
as paraveterinarian post, the pay scale was recommended to revist equally to
Rs.4000-6000/- so that there may not arise any question of pay anpmaly. The
Central Govt also accepted and approved the recommendation and revised
the pay scale of such post to Rs.4000-6000/- by reflecting under the heading
“XXIV-Veterinary Staffi"(c) of the CCS(RP) Rules, 1997, But tho
Directorate of Assam Rifles failed to implement the same. without any cogent
reason and denied the right of the applicaﬁt to enjoy the said revised pay
scale. |

(b) The Pay Commission also discussed about other posts of

Technicians for which minimum educational qualification is only
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_ matriculation with some experienice and recommended to sevise the pay scale -

to Rs.4000-6000/- equally to those of pa‘raveterinarim post, and the same is

approved by the Central Gove:ixment and included in the CCS(RP; Rules,

1997 and reflected in part B of column No.”XXI-OTHER TECHNICIANS”

| for convenient the same is reproduced herein

@
()
©
5
8
=
@

The present Applicant also similarly situated with the Petitioner of

- 0.A.No.650f2002. -

VFA of Assam Rifles is also a technical post and the minimum
qualification is matriculation with diplama or certificate (vide A/8 and
Section 30(b) of the Indian Veterinary Council Act,, 1984). Looking
in this angle too, the pay scale of VFA/AR is sought to have revised
to Rs.4000-6000/-

That, on the recent decision of DGAR (vide Annexure-A/18) it is

clearly stated and admitted that the pay scale of other equivalent -

post/grade with the VFA/AR have already been revised to Rs.4000-
6000/-. So, it can be concluded that the DGAR had already expressed
their willingness to revise the said pay 'sc.zale of VFA equally with
other counterparts. |

That, the VFA/AR and its counterparts (or oguivalent posts) in
different organisation or Directorate or Institute are all same and
eqqal either in the nature of works or in looking to the minimum
educational qualification. So, the principle of equal pay for equal
works is applicable in the present case as enumerated in Article 39(d)

of the Constitution of India.
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| 6. . Details of the remedics exhausted ;5.

The Applicant declares that there is no remedy available to her or
provided under the relevant Service Rules except-by way of. e present
application. L

Matter not prevmusly filed or pendmg wsth any other Coun

No such apphcatlon has been ﬁled in any other Cmm or Tn'blmal.

8. Reliefs sought :

6] Respondcnts be directed to upgrade the: pay: scale of VFA (Assam

Rxﬂes) to Rs 4500-7000/- in parity with Conmounder (BSF) or at
loast ‘to- Rs.4000-6000- in parity with those of other
paravatgrinarims w.e.f. 01/01/1996 ;

@) to direct the Respondent to comsider for * changing the
.nomenclatm'e of the present Petitioner’s post of VFs either ta
Veterinary Assistant or Assistant Veterinarian or Amxmal
'Husbandry Asstt. or Compounder.

9. In the Interim :-
Any appropriate interim order be passed in the interest of justice.

Pendency may not be a bar to extend the benefit of order of the
Hon’ble CAT dated 31/12/2002 passed in O.A. No.65 of 2002,

S:gnature of the Apphcant

M%WMMLM

Da hé-

Advocate
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 10. The application is being submifted by hand through the Applicant’s

duly appointed counsel.

11.  Particulars of Postal Orders filed in respect of the application

fee :- -

12.  List of enclosures :
(1) Application in niblicate.'
(2) Affidavit

(3) Postal Order No. ”Q" 3?7 Z(dawd 3/‘ [~ Of%

in favour of the payee, the Registrar, CAT, Guwahati Branch, -

Guwahati. .
(4) 5 extra copies of the application for 5 Respondents.
(5) Index in Form-1.
(6) Receipt Slip.

(7) Vakalathama.
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 VERIFICATION

I, Hijam Medhabati Meitei, Wio ol : .d pJr. § .VSAAged about 40
years, by occnpatxon a Vetennmy Field Assnstant of Assam Rifles, now -
posting at A.R., a resident of Yaiskul %Wm& PO. & P.S.
Imphal (West),'. Imaphal West District, \Manipur, do _h:*eby verify that the
contents of parégraph Nos.1,4 & 9 are true to personal knowledge and
contents of Para Nos.2 and 3 are believe to be true on the legal advice and the

~ contents of the para No.5,6,7 and 8 are true and corvect excepting these legd!
points and those legal points are based on the imformation of my coumsel

which I also verify believe to be true,

Dateﬂl_mghal, ~
The fo'“fw,zooa. Mo . W fhobe s |

By :-

Advocate‘. .

To
The Registrar,
Central Admiristrative Tribunal,

Guwahati Bench, Guwahati.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH =~

ORIGINAL APPLICATIONNO, _ OF 2004 .

Smt. Hijam Medhabati Meitei. -

- Versus -
The Union of India and others.
Respondents.
AFFIDAVIT
1, Hijam Medhabati Meitei, W/o S &-eerr.. Sphged about

40 years, by occupation a Veterinary Field Assistant of Assam Rifles, now
posting at AR., a resident of Yaiskul €A ..o irak, P.O. & P.S.
Imphal (West), Imphal West District, Manipur, do hereby solemnly affirm

and state as follows :-

1. That, I am the Applicant in the accompanying application. 1 have

gone through the contents of the present application and as such I am well

conversant with the facts and circumstances of the casc. I am presenting this
affidavit in support of the statements made in the said application. These are

true to my knowledge.

2. That, the statements made in the feregoing paragraph Nos.1, 4 and 9

are within my personal knowledge ; and contents of Para Nos.2 and 3 are

believe to be true on the legal advica and the contents of the Para Nos.$, 67



- mie- -

- 3.

: T ' ’ e 1
The 10° Jan, 2003. -

=)

‘_17,7::
|
g
mdSarebasedonthemibrmmanremvedbymcﬁmnmye °

oynsel which' I
~ believe the same tobetrue . | !

@;
9

That, the documents at Anncxurc-A/l to A/14 are the thug and correct

- copies of their originals. . :

it
\

M, . W@Mu

(HgamMedhabahMeltm)

DEPONENT: - -
Dated/Tmphal,

Drawn up by :-

Advocate. | S | | i
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Dat ed/ luphal

- NEXUEE - */5
To , . V
: The commandant
- 21, Assam Rifles, : |
6/0 99 APO - B
Zdwalamukhi, Manipur. o
.. . Subs- Joining Report. >
DR ' LN '
8ir, - o B /

With re.ference to order Noe. 11.14015/25-85/8- |

N urse/Med. dated 27th April, 1993 of Directorate
- General Assam Rifles, Bhillomg appointing me as VFA
~dn-your: otfice, I have the honour to report that I
._have Joined for- duty a8 VF‘A. to—day, 't;he l&ﬂﬂay/ 93
E (Forenocn). . R ,

A

I am encles:l.ng hez‘ewi:th (a) Original Medical

. Fitness Certiﬁcates, (h) Educational and Age Proof
‘Certificates and (c¢) Gharacter Cert iﬁcates(ongim l)

for your kind perusal and neéessary a ction. ‘

Yours L aithfully ,

e _iaf May/93. RN Mboummp it
e L (‘He Medhabati Meitei )
L c/o L. loken Singh, Yaiskul

Chingakham Letrak, Imphal. g

 BE ¢y
~ AITESTER TO BE TgU;—: co

d
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A-36 COMPILATION OF FIFTH CENTRAL PAY COMMISSION REPORT
THE FIRST SCHEDULE
i o (See Rules 3 & 4)
: PRI . PART - A
Revised scales for posts carrying present scales in Group “A', ‘B’, 'C’ & ‘D’ '
except posts for which different revised scales are notified separately. ‘
SL.""* POST/* - PRESENT SCALE ' REVISED SCALE
NO. GRADE (Rs.) (Rs.)
1. 2 3. 4,
1. S-1 750-12-870-14-940 2550-55-2660-60-3200
2. S-2 775-12-871-14-1025 2610-60-3150-65-3540
3. S3 800-15-1010-20-1150 2650-65-3300-70-4000
4, S4 825-15-900-20-1200 2750-70-3800-75-4400
3. S5 950-20-1150-25-1400 ~ 3050-75-3950-80-4590
© 950-20-1150-25-1500 R
" 1150-25-1500
6. S-6 975-25-1150-30-1540 ~, . 3200-85-4900 -
975.25-1150-30-1660
1. S-7 1200-30-1440-30-1800 4000-100-6000
' 1200-30-1560-40-2040
 1320-30-1560-40-2040
8. 58 1350-30-1440-40-1800-50-2200 4500-125-7000
1400-40-1800-50-2300
9. $9 1400-40-1600-50-2300-60-2600 5000-150-8000
1600-50-2300-60-2660
10. $-10 1640-60-2600-75-2900 5500-175-9000
1. S-11 2000-60-2120 o 6500-200-6900
12:- -°842°  T2000:60-2300-75-3200 6500-200-10500
2000-60-2300-75-3200-3500
13. $-13 2375-75-3200-100-3500 7450-225-11500
2375-75-3200-100-3500-125-3750
14, S-14 25004000 (proposed new 7500-250-12000
pre-revised scale)
15. ‘' §-15 2200-75-2800-100-400 8000-275-13500
o ‘ 2300-100-2800
16. S-16 2630/- FIXED 9000/- FIXED
17, .« . 8-17 2630-75-2780 90()0-275-9550
18. S-18 3150-100-3350 10325-325-10975
19. 819 3000-125-3625 10000-325-15200
B 3000-100-3500-125-4500 :
3000-100-3500-125-5000
20, $-20 3200-100-3700-125-4700

10650-325 15850

AL ESTED TO BE TRUE COPY "
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27. 1f the name of any .person  enrolled on a State veterinary
register is removed- therefrom in pursuance of any power conferred
under this Act, the Council shall direct the removal of the namo
.of such person from the Indian vetcrinary practitioners registor.

o Ty, i eap
28. Every person registered in the Indian voterinary practitioners

register shall notify any transfer of tho place of his residence or
(practice: to the :Council and ‘the  State Veterinary Council within nioety
i days! of . such transfer, failing which “his right to participate in the
.1 -election--of ' members-0f the - Ceuneil or-a Siate Veierinary Council
.shall be liabje:to be forfeited by ~rder of the Central Government
.either permanently or for  such pe »d as may be specified therein.

o CHAPTER [V

PRIVILEGES OF REGISTERED VEBTERINARY

729, Subject*to the conditions and restrictions laid down in this
Act, every person whbose namo is for the time being borne on the
.. Indian veterinary practitioners register shall be entitled according to
“his qualificatiops.-to- practise as-a veterinary practitioner and to
recover, in due course .of law in respect of such practice any expenses,

< charges in’ respect of medicaments and other appliances or any fees
to which .he may, be entitled.

30, No, person,; other than a 1':gistercd veterinary practitioner,

Cshall— . " , = |
. ‘ .(a) hold. office as veterinary physician or surgeon of any
" “" " other like office (DY whatever.pame.galled) in Government orin any
YL _institution maintained by a local or other authority ;

Provided that the State Government may, by order, permit

C a person holding a diploma or certificate _of velorjuary supcrvisor,
: ¢ " stockman  or Stock assistant (by- whatever naime called) issucd“":

¢ > .by the Directorate -of Animal Husbandry _(by whatever name

called) of any State or any__v_egi_g_a_rx_i_@.t‘\t_u_t_ign_i‘n_l_qdia. to

render , ynder the supervisidn an direction of a registered

"”}" “veterinary * pracliliouer, Jmnor VCICHimdry Servees.
¢ 1 - - - . I )
orl) WMmor velerinary services® means thie rendering
| of preliminary veterinary aid, like, vaccination. castration, and
1.y Aressing. of ~wounds, and such other=types of pitliininary uid
"“orthe treatment Of such™Aiments s~ the ~Staw~"Goverament
- _may, by notification the Ofticial Gazette, specify in the behaif
(b) be entitled to sizn or authenticate a velerinary health
D@ certificate or any . other certificate rc\quirc‘d by any law to be
i ‘siemed or autheaticated by a duly qualified veterinary practitioner;
- (d) be entitled to give evidence at amy inquest or in any
: A court-of ‘law as an expert under section 45 of the Indian
of 1872 ./ ™SEvidence Act, 1872, on any matter relating to veterinary medicine.

) practise crinary, medigine, in any State;

1.

by T T ’

Removal
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from the
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A-74 comu./monop nmncmmm.pmmmwwow REPOR'T It b ‘
(l) ) ) ) () 4
7. RangeOfficer/Forest  1400-40-1800-EB-50-2300  §S00-175-9XX) 104,10
Ranjges
8. Asstt Conservatorof  2200-60-2300-EB-75-3200 6500-200-10500 104.10
- Foresty -+ o 100-3500 7500-250-12000
Fire Staff . o :
9. ‘Frerman 750-12-870-EB-14-940 2610-60-3150-65- 104.11
.os 3540 '
. Andaman and Nicobar Islands : :

Directorate of Fisheries :
12. Fisheries Development  2000-60-2300-EB-75- 3200 6500-200-10500 14.20

Officer/Asstt. Dir. ' 7500-250-12000 :
13. Surveyors - 1200-30-1560-58-40-2040 4000-100-6000 104.21
‘ . : © 1 14500-125-7000 -
! St ’ 5000-150-8000-
E 14, Plant Operator-cum- - 950-20-1150-EB-25-1400 4000-100-6000  104.22
' Mcchanic - C
' Public. Works Department
. 15. Assit Town Planner  2000-60-2300-EB-75-3200  6500-200-10500  104.23
100-3500 7500-250-12000
16. - Assistant Shed Master  1200-30-1560-EB-40-2040 © 4500-125-7000 104.24
17." Shed Master 1400-40-1800-EB-50-2300  5000-150-8000  104.24
18." Overseer - 950-20-1150-EB-25-1400 3050-75-3950-80- 104.25
4590 :
. 4000-100-6000
- Heslth Department - .
19. Pharmacists 1200-30-1560-EB-40-2040  4500-125-7000 104.28
. . . i . 5000-150-8000 —
: 5500-175-9000 :
20. menmn‘cum-Meu: 950-20-1150—55-25 1500 4000-100-6000  104.29
Reader -

Forest Depanment 0)')‘7' Co ) :
 Veterinary Compounder 800-15-1010-!58-20—1150 4000-100-6000 -+ 104.30
“97 SeniorVeterinary | 950-20-1150-EB-25-1400  4500-125-7000 - 104.30
~ " Compounder L ——
Dadra and Nagar Haveli ¢
Heaith Department - . , _
23. ~.Bio-Chemust ' -+~ 1640-60-2600-EB-75-2900 6500-200-10500 1(_)4‘.32
..+ Public Works Department -
24. | Draughtsman Grade d 1400-40-1800-EB-50-2300 5000-150-8000 104.33
25. Draughtsman Grade il 12(X)-30-1560—EB-40-2040 4500-125-7000 - 10‘4.33
26. * Draughtsman Grade 111 950-20-1150-EB-25-1500 4000-100-6000  104.33
Lakshadweep : ‘ B}
Do Directorate of Health _
o ‘ 21, Ayurvedic Physician: 2(1)0602300-[3845‘3200- 8000-275-13500 10436
S ¢ 100-3500

| A[TESTED TQ BE TRUE COPY




® IO ¥

Bt 7209076

L?il-?\ NI A hwn-t‘ﬂ svam Rl\‘lct

f?;.; » - | i R
ke , /!! ; 5? I m qﬁ \g ' {S’ f !‘ P/‘;W . o "’ ’
¢ “ . ' !, |‘
. :‘! "Lk a, IP 1 ‘ ; ;
L | ‘ ‘\ ' ;
-f' [ SALIENT FEATURES AFFECTINB PAY AND ALLOWANCES i« 'f‘ {0
e i ASGAM RIFLES PERSONNEL St e
. ! - Loy
’ ’ . ~ . . A ’ * '
EATEE S B favt has notified pay scales and warious s1lces for a1l Cent r'a.)."':
' Para Military Forces (CPUF ) - and the sams ha: va already been . cit*cuz ted.
. > "t al) .onnrernnd by this Dlte fram ! fme Lo L mm. Hruaver, 1; ah, no c.d
s that dpubts 56 ill exist on war:mus oarar s of !Pnlicability ‘%ﬂd,
. ,].ﬁugwt antitlement thnroof. A% a rescl by the tps arve &hill unavare about“
4 ' thelr antxtlemeﬂt nt monthly pay and { allvais. Tt T — :
. In thiw info bulletin, cartain imsues of pay and allces. have
i rther been clarified. Eteps taken to resmlvae esisting rk .and ‘p.y
| omalies with the MHA also been covarad. & .-;“i~ .
E RN D p— _,—-——" — ’ L B ! o :.‘..4..".
", P Scales - | | . B
?5 ?7  ‘i. The pay Scales after rocx,:on undaer hantxal Civil o, Sorv&cocf
o ievined Pay) Rulos, 1997 wef O1L Q& urnd O vatlonnltsatton of 1 psy
.,f' wailew in Pﬁﬁpﬂcl nf LPMD porﬁuuunl we . 10 H|+ 97 e glven‘boloq;;
;.u T t P ay qr.'.a).qm ,applir:atﬂo - K\ wmal umd pa,' sc:las mqf‘
t wof (1 Jan 1996 to st et 97 Y
'i : oo ok 97 : R
) ] A....(-.l -).-.------:----?tvﬂ- e mn = v...g.—':.. . .;.,-"T).-..-..T....v....»-_- . : ‘1‘) ‘ ’;|| T l‘ 5 ‘.“”.
- i . "-m.”nww,ww““wn”";,""-.._"_"MW"-W*w_mwu“m."mww"-ﬂ"m-w__-_ --__-.,___
e 1 RN e TG ”Hun-7“ Q400 . EGSU«:J*w950-90q459U '
‘ ' '|'.'m.. W)= P IBOO- VS 44«)1) v . Hank of -Lnk mou‘g.d Ni,th|
' - Rs. 19/~ as svpecial pay. Rin and gtd Re.J0/- pp-
. ' ' ' an special pay with the
y ‘ pay mcale af Rfn tilh
‘ | ) : ~ pl)moted to Hav.;
i” . . ; b . ‘ R :
; Mk TG TG TFHO=-BO-- 45?0 Rk Mk mavged with 'Hav:
b . with the pay. scale of Hav.
; : arcluding appt pay. y :
K . - ' ‘ oo
MHav TROO=-B5~-4500 : ea00-R5-4500 with' appt

py of e, S/~ .pm till -
S promoted to ncut hxghqr rk

-

' 33000 - 10 E0V0 Y
PR Subh ' 515003 7S-H 000 , . 650020019300

Co th Ma = R = 1000 7 non-208710300 % Rl 200/‘

p@t moqth as .appt pay. ’

v ' v e .‘..-...u—.--..-..;.-.-...... e e e e J P IR LERIET e ...-".. R ‘.;--«;;, »j-- .o —o——-l---—-o-'o?-—u-;

! ~ ‘. sy I . { A

' [ , o

L ' UE COPY . B

] ~ a1 | ESTED TO BE R 4 ! 5

C | a/%‘/ Al S ke
e .y . . i ’ N "



>

T et v - -

..ellggantegﬁ

4, Special
illce ham bheen
4 €ficult  and  other

it han
~rner
Fov/Pant /T8 806 dF w7 A
~4ve given below -

cjarun e

- e -

.
.

o

thelow

gl L0 -

t

H!ﬂ{égr 199
14.)

(2) thfi;ult Area TO0

() Other Ar2a

(c) Thfoughcut
Zyyawl Diastrict

EAQAL;QQ 25
o kim TR0
LU ] L’- Qi

. Arunachal Pradesh
(3) Difficult Area RAKIR)

(b)) Throughaout
Arunachal Pradesh
eicept above

Trigu%a

(a) Difficult Areil 280
(b) Throughout 156
Triputa except above.

o
3. =1
vide  1in

Rg. \0O0/- por
and - khe condition
pay/Deputation Duty
month! is also
the grant of &

Compensatory (Remote Locality) Allge

tvom
avredasn wat
2) oo boen carrmalabed (3R
areas havse bhean g bt

.

nu.meO/wzwa;nﬁn0/~zna}a600/-'13R1.9000/ﬁ

e *';Wv“w-.w'-..,,‘;;;,, e e
1~ Duy Allce
df Fin,vetter Mo
12.8% of basic pay without any
month currently
Cthat
Al lavianca,
dispansad with,
hies allee shall,

@na ot ang rabes
sy T

L &
tham ke 1

app ) ieahd

thve
v

vl

PRy ke

b IRTRT

H
H R 1, H
PR AR K R

-

RAPIN AN

-

N\

R P ROY)

8OO TO0
400 550
SO0 At
A0 S0
SO0 YO0

[N

Swo RANIR

400 13540
.

400 S50

OO 45400

mailing @
thae aggrey At oot

if any,

houwever,,

Choaw b nmﬁificwbidn .
Phe. The ¢l of difticult '.and

[ RO0G - 1 Rw . BP9/~ ‘L“UQVG‘”;‘
y [ N I .

AHEGHA A8 Doer el ue
1) 2y /97-E. 1) G dt 227Yul
{ by uantum,.
i farc e Shall no longar be
‘ thie
wmill not auceed~ﬂﬂ“lfopﬁlr
Nthar g?rma‘and-
tﬁ%\ﬂhﬁﬁ?'tn“ﬁi'upg}tc:qﬁq-;t

I
Qﬁ
‘e

U S T
The r‘tq“df;fﬁaiag
applicahle to . all
on~ the

tier No /Pors(ﬂth—
¢ uh_vart~nlf:p‘léoh
R R R
o

S [
o W4 WP ST U DO W 1B S DI W Sv

cien @

e »—-4-..~--¢.—-ow--o\. o -

Loy 1) and.; "’

R sk ohidustanthutboatingd o vy ol

DI 7S50

140

HOHo
B0

1000

160,

1Cn)03

. ;&;
. 1?0%

gon

oy 01, Aue'
The - rate \
. applicab)
-&DA plus’ uwpect.
F.N
conditions  governi

SRS .
', L B
‘o ’ v ) {

Ve
: v
. . ‘

S ; . b e
o gzaty v Allge. Tne oy 2o !

: A L ap’” B ‘
Lo

h\tﬁSTEDTc)B

£ TRUE COPY

ol

.The ceiling:lc™



@ - . .7

', : .
ymey maigas aprp b Avlba Lo AREAm n xflo

N has W
A&?i!n‘alkkxm at tha same vabe and,twrmaxunnd|*1ruw\ nppllcable for

oyles posf»d in the ME Reainn. A ‘ ‘ ' =

0

per:onnol [

4

Allce. Yhin e hadl sohmi Lhed A |n|mnrml to Mfr\&
Y T TR FEA S o) 0T Dec @7 ‘fm- auth
Ratvan Mooy AVl 0 AR Prabee . U oadtue nnt sya o the limag' o f "Srth-"
crc rvc‘uﬁ\mendﬂ'\rm fore U oatr v v P e s Fah Lt Ak aor\ Money
Alloe eff trom 0y tap, 100t --)mlnt\ YL ETRIR -;1|;Hm1 (Meleig per ahd
Qi fr upto Lhe ) et B oy v P Ao M IR P /fg‘:“i"‘i‘%—iF da id.
N Gep  1RWEL Thiw ptteae will ha apppr b e e b o Npmy Soate of rae{
b!'sh'j eny 9 daily eyt \'f)f‘..".‘."'"'(‘ ey ten g, Floee rakien may be aup in prd

ugnsx
Qe \ethar Lby,

It the log whers? ffyina facilobums ap? o aent by admissibta, The lllcn
will he embikles A b Vvmsoun Ny bles et b p e 3 P
T ca)i Al »:m’n.g 3 dn o e FSeay. ;
' 4(' 3 dihve 34 :) t n hvﬁ ey AN PV ooy o Vv bapmyn [ ! ,
a ap: vy locan byl ' S
v N o
L (1’. oo Undder ap vonteal oot S
K () In P\‘D\nrurbod RAH. ‘
L l R .
e. lh“s Dte has c:v'ulatnd the NYIALE S vide lettar '
! No.A/Pw o/ % the LCPC Vol =1 T1/2B/ 167 dated 11 Gep CIT .
\ /9. Qthe !: ﬁ!} gs. The Govt arders o Aot towing allre have bean
roreivcdo:* . .
; ’ ﬁ‘/ . (a) Joitial Uni form Brant. Rs. LEOes  foar aubh cat only.
M : ' :
T (b? Renew !! Uniform torm Grant. Fes o EHQNMH Lo e grautod after every
' a7 yodra for antiblod 3k,
“"'(cv) Waghing w. a0 /- pm for pon - axe bed stift subject O
3 disconttnuanca of iswsue uf washing 303p. . ' L L
::f»??&?wvmfmmy i W%W e et s
BN s ined 14l N TR I oL AL ‘
v ) ) » e
cii) OR o, B ‘ !
(e Leave Travel Qggggggigg. Ve @ dnuhﬁa atill, exist,
antitlament nt LTE 13 «© L find A~ onder o s
) ' r
| Pay Goales fLank Enbitlamnzng )
Pay RRRLAE o A ' co
/“‘f.)()_‘~“ JRIN) ) ’ ‘ v X ¥
bbb AT ooy BletRer SN s
Voo i : { v . H
e iy : . :
¥ ‘ ;| y
: . T1C has boon amanded vef O Oct. 98 as under vide ' .
‘ _* DOAR sigmal K ,"A 2419 dated 22 Sep 98 1~
) . ‘ ' :‘ g - ‘
(c) Bolov n, 4100 - Secend olaee ‘aleeper:
Lo(w) N, 4100 ~ b 1999/~ - Pirst claes/AC 111 tior alqepor.
~ (e) »,8000 - b, .. 59/ - AC 2 tier slgepsF. .
R ALY ‘. 16400= 3, 18599/~ - 4C Firet olase.' r ' | ‘
P [ ' — .:-""!‘A' v A~ 9 ,...\ ,wqas af’4 ‘:‘4 v
. e ?‘r’ |
: UEéUPX ' '
; Al \ESTED 1O BE .TR ’



W -

[0

., \ESTED TO BE TRUE CUFY o

o= { -
fax Scelas 1k TR R L1 Ny g
SR | . AT
¢ : ' (1), 6500 .100(')0 ) Gagh A8 e . { "l \;'; ae
L D ko . w ) fpat Ceome SOLY Vier H v oo 'i
. 106 5‘2"155 50 ) Dy Gl & slezper, B ‘. e s \} AN
S A P '
, (0d 1RO 16500 v AR T SR
ko ooy otk At tat clase by ﬁ»;‘g', i
5 1HADO-PRALL ; BrRic. RN Vil
. yoor T
(t) JIraveling lowan on Tour. Enkitlem¢nt ie fu,{;h" :
g clarifiod us par the pay band as cefer 1 : S ) \
3 Pay Range Gk b lawenk » KO
v . IE ; '-'. i Vool
- (i 7 FEalaw Ra 41000 Glaaper ¢ AR t; X ‘
: A
(ii1) Re. 4100/~ and.- Lot vl aamss UL s . t .
above hubt less than 11 Three siseper/ : "‘1 '
‘ Rs. KOOGS -, AL ch o ey ' bl
- o '
. - R BIE
(iijRw. 8OOO/ - and 1L AL slasper ol i
' above but leés than ,7\ Y g
Rs. 16400/~ : Coh ks :
PRI ’ . . . } .
; (iv) Rs. J6400/- ant Al lat clawo, ' .: ’g i ‘
X above. BERR ! : :
4 . i ’ ' '1| |"\’ }' ,:‘ ' ' 4'
(g): ngngo:'g.'&gecial Pay. ' 5‘ .
1 e g
X Averaqe nogthl, C i Natns ; ]' "'. "
% disbursed; ,H T '
< ‘ .‘ - ’
¢ (1r  Upto Ns. 90,0 IR R A L o )
, ﬁ —_—— (ii) Owvar Rg,5U, SIS IR PR ERT ST AR AL . j .
it up o RE.2,00,000/ e §ooh
K B XN B
- * 1, " Peos '
* (i{i)Over:Rs. t'm 0RO/ - g, OO/~ pm - | ‘} };l' X T
. and upto Ra.3, OU 007 - s . '.;.} T ‘, RO T 'l
R BRI DR o
. (iv) Quer RasB, 0, 000 Flag, «S00 - @, ‘w .‘»:‘i'i’ A ~' g
| and upto Ra. 10,00, Lo - o wdigh o 1 .
¢ ) . !-’ i ? "‘" 1 l(‘.' . ‘ ; .'; «
- (v Qver Rs.10,00,000/7 T T I IR 1} X } ol
; EL B '.'}':,'n. g
1 (h) § Tran sgortation Allce. ! H,{ ! 13.' S A \
x . Pl g
1 { Pay scales Rabe oo b
1. - ' | o Jt »!f e
35 (i) 2SSCIRO0/ 3 Note. :-:nti m'ep - |:1‘ <
: r . T~ y Rs. THC anly thone g L.
I 80 -FOO0 S - b of pers. i Who * .
2 fulfil | te ne ! and’ .
' (1i) &BNO=10900 ) conditions aid dcwn
e i tw 3 Ru. oS- in Min ot Ftr\ 1atber .
7500=12000 - ) No. <1 (1)/77/!" JI1¢B)
gt 0T Ock ‘97 fud vide.
Ldig) 000 13800 L Rs. 007 e ...cwa-.bﬁ,f,:q. ,.A/,J.V :
and spove. P ;wm/rw 41 % Qgt: 97
3 ""‘ > l
H . ' '- . v yo
oo ' UAS AL - Yoy
' ! ! ". . . N ; AN ‘
4 , . 'fl‘;'; .: (1L ; o } "
MY L " s ¥ ) . ,'». ‘.‘ ) v [ | "
. L l ety \-..,‘,""., ¥ { K .
< i Ve L Sl . =
“‘u .
' L !



(J) Transportation ot Personal Effects.
category onw cadeived are a0 et

— Cay Ringe Ul vty Batas :
i (Vo 'lr' '
Ealow Ws, dioe, - flam, g .00 :
‘. . N .
Rs. 3100/ ancg o, 4 me . 4 o i
above hut [ess e Cel
than Ra,&500/- . 4 CoL T g
: : i v ""lj
. - W /
Rs. 5007 and above Ra, 9. 00 : e
but Jess than o ”JJ
RE, BOOD/-, T AL
- , cod g iii
Reo BOOO - and abave Pa, 1R, s o Co
’ R Tt Y .o
(k) Ghildren Edycational Assistance. . N TR

Egn ai:léﬁﬁuss Rexaszd fate 'i‘z” (3
‘ o W A

o B

R

(1 to ¥11)y 1«

~

[
(i) 1 e imar . Gecon. | P A
“*"~‘A11¢5Lh1]dr“n Edn Frimary, Gacondary, ~‘400/-. m.
. Highner 20 Seniore _ pnr- ch id -

Srcondary Llaszes A

' N

- .f-m—
VGG

—_—
-'.n ERCWIN S

:«1"

. . l )
(11) Reimbursement of Clasms L ot X ."v 40/4 ;

tuition Faa ﬂor Fh ¥d .

Clasa X1 ko XIY

i
-
O -
<

e
)
3w

iQRVUfhldw
t- ¥ L '
Class 1 ko YIT in rifo 7o ‘. éO/ d-} -
i physically handicapped jiqqrﬁghﬁld
! and mantally ratavded i H con e
i childran. E?!! Ve :
’ Bcienms Fee =~ ‘fo./'THF"“ i
S R T ¥
jCiii) Hostel Subsidy Frimary ,Sacondary, - ’3d0/- pm
' Pliigher Saoondary R per child
Sr. Secondary clasass Y
O tao Krl) ;; i o %
RN

!
Allce. Consy allce was b2ing given to Assam Hx1les’pers pn
gy. Terms and condition for grant of these allces were  also:
in the above order which stated that changes on _tho natg s"
bility conditions etc for drawal will auto apply.; Qﬁs m.:

‘ . . N it .
&, Min of Def has abolished consv allce wef O Aug b ‘Vldﬂvu

. theu‘ latter Na. (1) 27 D(Pay/Sarvices) dt OR Jun 96, ‘herefore, . ln ! .

i ,' ‘the Army, conay all-e has now beon discontinued and the aaid e 4 jjT
1. allce is T:: be ceased wef 01 Auyg V¥ for Axsam Rifley pers o ; " s A
) ‘ R R

> 11, GBovt'! orders on followimy are2 =till amaitad from the HHA - r :

) ) b s

HE tar CIL@ . ©ILQ on HRA rabe hxg bhoon mache app].icable. for‘ ail

31 CPMF | pers vide Pact B of Min of Fin Resolubion dated JIO° 97
; v The rate of CILE will be according to revisaed rate of HRA pluﬁ
!’T‘#'.‘-:;._'.. licenca-tee a% applicable {o Genbtrad Gorv s -'Pmr)rmﬂrns.“’ de[' “or"dcr Ty

! B for calculating HRA and licence fen has ‘a‘lr‘-zc{dy boan ctr‘culatad

Yf.;;

: : i ‘e i s '(‘ .
A P . . . . . S T iR \P
N R ) A S I ! SN S SN RTINS SN Watag o )0 f X
It d X ' R . e : .
Y . , s b
: »
0 ¢ ? ' ¢ 3 .
1' . N
4
1
+

o | w1 ESTED TO BE TRUE COPY

A

F =\

e ———

e ———

e —————~ -

B it S

—
o Y



" L e B e e it s A DA S8 ¢ (ﬁ
e - L N

’/”v ’ ‘ ) ,'

S rculaved Loy Al wiwls thas B et oy e MR ARPANL AR LR
dated 21 lex
cmtﬂath)n ot l.f.(LL] af pars o wi bl heoas

papvcdive g

(i) House Rent Allowance (HRA) (Revised)

1hY ot actual

t1a0  Shilloon
brasic pay draen, ’

vaty and AR \1 I UM N i) A at -"f‘ '.'\” (':U'O (’F}Q \” ?

taby ) lTorhak; Silohav, Linprbva b - Ty of actual
Gty Eahiinedy Luma od Pras i pay grawn.
fgartalas ‘ "
g ‘ {acz: Qther TR BRI TR N o WYt A Lu,al

' has i p4y‘drawn.'

: - ' ‘ < ) {A '

i {ii} Licence Fee Revisec Rate wef ~% ‘Q?_
- , . (aa)  JCOs iaol Wl ﬂn 1““’_ p'r mbnth.?

: PO

i ; " i

_ _ v (ata) - OR v Qe PO/* p}n monfh

===§'."—.—.:_~—._._- ‘ - . ) ' : ' 1 o
' W(iii) However, M natfn s wtull AMﬂitii, 1111 £DEﬂ' Jﬂd

rafP uf CLLE will be in forTe. , ‘ ;,ﬁﬁ ﬁ{
. - yoo . [
(h) Accumulation of Earncd Leave. 'S faar @nh«nﬁi@ lf%dm

. N ' ' H B

. . . . ‘ cop!
, 240 to JIOH days 1§ awal bed feom Mho, f_ . dq;
: : ) TR I R

[ N '

E:ggosals Already Projected MHA : ' :'Eb
N IR ll‘

12, E:eg Air ‘Travel Concession. Thixs DUs has  pros ra!iu tc
Mip: atry. far auth free air Lravel facililw bo all AR parea | psted
state of Tripura and Manipt r ance in d calbamdan oy, during Ead

B I eule” Sl

Tasa -

e vy e

Leave, Eo and from. Agartala and Caleubts avet Twphial ani Lalcut%l.‘
case for free air travel for Assam Rifles pers once 4 yan La aqq ﬂrom;
Aizawl and Calcutta is peing taken wp. : & "W'

| ) : t 4|

cane has basn Lub oo np for ﬂnhmnrement of

17. NurLing Allce. A ’
abaf{ of fzmnan Rifles.

ani form, washing and nurain, alloes far omad R
. - . 4

14. §gg§ia! Compensatory {(Counter Insurqgency) Allce ﬁSCdI (C 22," A
_proposalj. has beery submi ted to FMHA wvide  Ehiw D:e 1agcep “No.
“Qiﬁlrl/ /7*98 ‘dated 06 fwy) 98 for authorising SCA (CI. tc,a'l p'r* of
pd‘.lm Rifles at par with Army ‘s entitlement in add to N y '

‘allce. TPe rates rarcmmented by us are as under g

Ranks - ‘ Entitlement (perly

}4
, . N ”
{a) Ssecond-in=Co mand and above Flas (3OO0 - : .
. f‘: i
b Dy Comdt . : e LR e ' i : :{ .
: . i A
{c) Asat Comndy RE N W KRR i “Q: ‘
. ld) JICO0s incl WO - s G0 c En
) . .
e e G @Y L B e &HOO/ - 7 .
X : :.' - re—— B ST R I P GO v .o
’ ] o S 5 . o '_"T . oo »...."'...-..“_“
(fy FRfn k fra' HOOG B - '
. p > i)
- ] R
'
Caoeme ! R o 3 L wit Gy el Yt Vi LM { i
I [ o B i v ooy ,':“-'-. T "" : '."_',7' , ,
\ ) ) N ! !‘, .
. ' )
1 ) I R ,'] N
A\ | ESTED TQ BE TRUE COFY



&
C— — L EEm

l‘ l

: ) _ . . ‘e - !

. Cages Being Referred to MHA , bei ! 0
’ : . . vt i

The (following casen ave bevng ral Lo MHN

e 1 - -

(a) Journey Perjod. lrurie. ~ - o
N . . o - . . [N IN] e I’\v"‘ l-\ll [(RY ] |_h r e ’ I nave f()l' e
; po":,.d Vo Stk Am, as l)'"\|\l] vor gl o e |”"°"'i‘."l "“ N};RQQISH 4
(b) - Gpecial Compensatory ' o
,gp»-p,r, o Ged ?r ary Allowance (SCA) (Remote Locality) JCA@
: OnELe ' m X S F eyt . : : M *. ‘ K
ratou. Aipor o be hranghie vk par with (Hagaldnd !

o . ' . . . o ) ‘é |\
s (¢) Earned Lve. Earned Lvw snk . S0 A N T
. -ve. Wi RUYEEGLER B NG LE T, = sl ‘e
. .. HQLGAR/Rg to be incregmad ko A ﬂ4f1”. fur AR pera ﬁ.?tod atnat
.-_’v‘g. " . A v S . ‘ ] s
gf Cases Pertaining to Anomalies of ‘ ' RN A A
— h P . )
: by DGAR to HMHA. of 5th Central Pay
:* ) : . '
* 1b. n ctiocn of Warrant Officer (WD) Rank for Technical
. PAnK Nm’!. In response Lo H\i.i'? Dte prapozal far ‘4“«""@(10?:&'(19.
o S of WD equivalant to Asxt Sub Insp (A81) rank io PEF,  the TMHA.
issued | inntr for prep of a Cabinet Mote for rationatination Ebf T™en
Cadre In Ammam Ritla via-a-vis ather GO Botalhls aswked by QH‘JJ
Ainisye page, been fud along with fin.iuplications. The Cabinet. Nateyy
it “ber fud by MHA to Min of Fin for Gheip approvnl /ganctiqn "ﬂ‘*“f
. Jtemparing our proposals with other LPOs. TR D

:
.t
R

]
{Xy. Ugaradation of Posts ot Combatised Clerica] Cadre at FEAr %n’
! ,CPOg. MHA is favourably dispesed towards bringing £he cirk it
. ,ﬁ.tructurogaf clerical cadre aof Ansam Riflesn at par with BSEuEQrdqquQO,y
b prepare & Cabinet Mote for rationalisation of GClericyl Cadre: iq-;-‘!s4$
. other CPOs will be given after camparing our proposals 3W§{bgqub."§
C CPOs. ; ‘ - NN b ol i1

' _ : U |

. 18. Bl:dlllﬂﬂl&lgﬂ,gj.Hgv/Pﬁ ta WO/PA. MHA has given tho‘nitappfd
. for re-designation : of Hav/PA as WO/FA. frder {or the same -Has B
' qtvonfvﬁy this Dte: The cocrect equivalence nf b sub'for??wé(PA¢~‘
being prpressed alonguith the clerical cadre "pvﬁpnsaI? "{Para i
. FE 4 i SRR K
19. ggﬁangbmegf aof Promotional Prospect of Dten Cateqory’ Lﬂ;Vghlﬂf
‘'Up of Assam Rifles. MHA had korned doun this Dte.propomal o
a rk ctructure for Dumn cat in the Enge seb-up in AR can

that ther2 is a ban on croationsupgradation. of posts by ﬂinf 
lovever DBAR during his viaib te the Ministry convinced the
authoritiles to review the case to  gyve oppoartunity of carrier:
n to the combatised dimn cat. MHA is  eupected Lo isgue
“grders or constituting a cammi Ehee recommending the pusts requiring v
promution/currier “praogressinn, under which thais cab case will jhe-.
> considerdd. ' ' ' a0

of havin

T

(26 Qégﬁ;ﬂ;&igg.gi_ggx.8cale for Post ot Veterinary Field.-As'lstaﬁt \g
“49FA). This Dte had taken:up a case to upurade the bagic pay of vFﬁ's :
to Re. A000-100-6000/= per month. MHA i imelined wg ouft . groposgl. :
. Info has ,also bepn ansught from BEE regavding YFAm %e*C?ﬁE*ETYﬁ“Tﬁ!EﬁFB
that'a composite case can-be praj, to Min nf [fin. 1HV o
L L g aasddhina il o sumanilin M-Sl vy . - . W ; A N
S 21. Fixation of Pay under CeC mmwl~ﬁmm“mﬁr
; Bcale. Thiz Dte Had prope nd €o MA Ghat arcens amannt in syeh .
! - cases uvhould be protected. MHA hows innkimatod tha tin af Fin (9th grc
Labtar of 08 Ape 90 Ngvm'ﬁlériftod that 3
»

Tmplementation Colld in Ehaeir

’ T - . A1 | ESTED TO BE TRUE CUPY

o




e e s
o - . — g .
1 Yo,

At hits replacemant pac Sevle after webdiion Kb i bment: bonofit €
percent ta the eiisting smatuments, thos aur cage bas bdon Jrﬁsa ooufT
by &hi Miniatey. e
m— . . . .
. 22." jAnomalies {n the Pay Scale of Civ Posts and Equivalent Rank @

Posts. This Lite wvide Jobbtar Mo, Of0e-TT/%00 CRC/APS/98 - dt -2
Mar 99 had talen op a peopo calb foe gt pay equivalence bntwqo
the Jombatised and <iv posy L, HHA s Lovned ddamer o pl’opoual vid
their | Jutter Moo BTOUEUREPE O L o el W, elarifying that St
CPC Has gryven wefghtaga Lo x  (Fiulr  favtor while mak 1!'\& v thet
endations ficcordingly combatanl pares have Baen g\g@n an: ¥edg
the oiv uunterpavta. Hewaver, to gef ovir the perceived lnomsly
‘Clv slaff may opt for squivilent cmmhutiﬁed pasts as  glven 10, MR/
Tlettoc%“o. ST0L1744/88,FPL ot 19 Gap 1909, &

23.  Upgraded Pay Scale for the Posts of Asgistants in m‘ 1=
Assas Rifles. This Dte had taken up case with the: | MHA. " for
ipgrading the pay scale of Aast of Moan-Sectt org in Assam. ‘Rifles to

5o
e’
o

i /. JQ900-13T3-6000 per manth. The caze has heen. favouvably ref by’ MFA
“to Min'af Fin, Jhe decision ot Ml” of F)n \x awaited.. " !

. oyl A Bt SR © # g ot oN
: ‘ S e T b <3

24. Enhancement - 91 romogignal Erosggggi Qf Religious

Jeachers in

Rifles. Pregently, Aasxm Riflags ip anth 8§ Gub and J4 ' Wb Bub
Rollgious Teachars. To enhance service conditions, this Dte had . taken
Mp case with MHA to restructuva the Religious Teachers ccdro and .auth
2 Sub Maj, 1€ Sub and 19 Nb Sub. The proposal has not been accepted by
he Ministry on the gqground that Religious Teavher cadre: is peculiar
?io Assam Rifles on Army analogy. Dther CF0s oF) do nat. havo LEhis

c;t. Secondly, this cat does have. granational avunuoa up'6'0h0 ral "of”

“gibd. Notwithstanding the above, thiw Dte will take up;. ~can et
‘rovlewinq the sarvice cmnditions and’ rank structure in’ nout?tqtdr’
review as and when ordered by the bovt. i ' w

'

Jepgrtant Issyes Rglating to Ex—Assam Rifleg'Pérsongg[.
29, Brant of Variousg Qoncession/?acilxties to Ex—-Assan

o . This Directorate inas approachsd Chisf Becy of all States~

qj Union of india vide DU letter NO AREEA/D/TY dated J0 Qq ?8“ ‘to
accard same priority to the Ew-Asaxm Rifles pers as well l"qopondone'
of those killed in artion far their regselbisaent/ rehabilitation: as in

given to Def pers particularly wn respoct of the fﬁllnwinq .-
tg) Preterence in providing re-emp,
v

(b) Prafarential allotment of hausssplob,

() Grant of laoani o puarchase house/plob. P

. ‘.
Shetw 12 11O ,n-wl TR RUTA NN SR T TR IS T ANRARTE I by imeambent {'r'()ﬂ\!eﬂ u<y\ .

'

(4)  Allutment  af land to Ghe leodelass Fu-RAugan Rifles pers "

during the course af the ve-distr oV Lant in rural areag.

ta) Grant of schaolarship ta childeren af pors killed oar
woundad “divwablad in action.. : . (2 '
26, Central  Para Military Force (CPMF) tHosp Faciljtiew, 'CP 'lf

pensioners ind their (amilieas who are not Availing Cenkral Gove. Hoa(

Se:vicee (CBMS Y facilities, will ho allowsd te avail medl tu&&lt'&nl‘

b I T-TI I R G L AT es ecb&~a'a+1+pq~kurrn'}hay rh\ﬂ#oh frbm""‘"T
Botai)ed 1JEtF*R:§ tHe ﬁubjent have been circulated  vide: thlﬂ ‘D;o

. .
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jattor NO AsParssSLh CRC/SB W1 1L danad 00 e O NDBAR Recorg

Granch 1% wanuing Jdentity Cards Ly all petiarnners Do tiores proceeding
| &pons*an.v81milxsv Ldentity Cave will he s nned ta MOy of Jeceased
gs¥e. These identity card will be Ghe auth for seakiny CCPMF - Hosp

v
. e .,_’ .

273 Med. Allce. The Gazette ot India (o nany b Ho 192 dated IO
r QR A N . ) - . . . *
Qj; 1997 has suthorised med allee to penonses fesiding .o -an . area

- not covevgad by Central Govt Health Schems. A wum of Fs 1w0 per month
i L filwed  mec allee 13 authorised to all such pensiaongrs for meeting th
day to day med exp20%se3 that do nat reguire hospirtalisation.
.' ¥
28. CSD Facility to Ex—Assam Rifles Personnel. This Ute nad takgn . .up
a2 vasu wlth the Eoavt vide lettoer Mo s L 2o b abed B0 Mar 9, for
entending| CSD Cantreen and med tecilitios 13 «dmaisaibla o Army 2
e o v i Gemah, L Fa—Asgam i tlen pota. The HEY tas Lorned down  oyr
‘ & proposal |vide thaar letter Mo 1/29/9Z-t . 11 Jated N7 Sap 3. Not
withstantjng the above, this case has agan been taken wup Oy thie Dte
vide our! lattar Mo O/ 1-W/ 708/ %6 dated L1 VTul 96 with MHA  for  ea-.
Rl considervation.,  The outcom: 13 being pursawed. - - v
ngglusigg C ' L ‘ &
v ’ ' ’ . v . h
' 9. This!bulletin hrings out certain pay and allae entitlementse in
addition yo those virculated aarlier, and thair appli:abxlity in., Assam
f Ritles. 1t has alsa  addressaed certain addl isswes aof 5th CPC
' anomaliss. and the action taken by this Dte to ractify them, This i1s an
{info bulletin only and it should not be quuted as ;uth,_fph‘ﬁﬁx:h the
N v fo[ovaﬁ?‘@oﬁE"bfﬁﬁﬁifiﬁouid"bd'ref}tntl ProqreseiuﬁfﬁﬁtatiﬁdTﬂg*1%saes'
- wIT1 ueé circulated to all as and uwhen dispased att by the Ministry.
A _ ) . o e '
r ,' vy, A copy of this hand aut will be dimplays2d at prominent places and
‘ At} purs  explainad af tha correct posn by cdr in‘tht chain.  Hindi '
varvion of this letter i3 heing (wd separat?ly.
i | .""
{‘ ~
o .
: (RE Ravat)
a Tt Cal 7
. AD (A) L
b for DG Assam Rifles .-
1
. J b
L
1. T T v .
i
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; Ghacat sariar K(\x
Government of Imkdie —
Grih Mantralaya
Ministry of tloma Affalrs
Mahanideshalaya Assam Rifilces
Directorate Geniral Assam Rifles
shillong - 793011 o

11.14015/5th crc/98/A-11/ % March 98

Govt of India v
Ministry of Home affairs
(PF.I)

New Delhi=01

S Ok
TTHE

=T ,
ASSAM RIFLES

1o 1 am directed to invite Ministry's attent-ion to tine

approved pay scale appearing at gerial No. XYIV (q) in Part
'g¢ of First schedule of cos(RP) Rule 1997, wherein tha

revised scale of certain comudn category of Veterinalry

staff have been approved by the Govt as undar =

nyame of Post __;*revised Scale .ggvised scale
stockman/ 2. 950-~20-1150~25= 1
compounder/ 1500/~ pi \
‘Stock Asstt '
Animal 10 lle. 4000-100~6000/=pm
Husbandry nsstt/ 5. 1200-30-1560 =
Dresser - 4022040/~ pm \
2e It is submitted that tnere are 31 sanctioned posts ok

veterinary Field Assistants in this Force who have been

allowed standard revised Scale with effect from 01-1~96

replacing the pre~rev130d gcale ‘as per part 'A% of First
schedule of ccs(RP) Rule 1997 as under &=

Name of POSt pre-revised Qualification Revised

Tcale of ﬁgxwre’uIrea 38 SCuLe
o IGCLUiEt-~
penE Rule
veterinary (a) 975=25= Matric or 254 3200-85=
Field 1150~EB=30 equivalent 4300/~ pn
Assistant ~1540/=pm  with Diplama
(VEA) in Veterinary
- science
(b) 950m20 Non-matric or Rie 3050-75-
1150-EB=~25 equivalent 3950-80~
1500/ =pm with certifi- 4590 /~-pm
cate in
 Veterinary
scliences

7
000002/"
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3. RO e
ALsistant eXi18ting ip the
Fhe hosgtg Lo

Vidig e Gy }ju?‘/ust Ot Vntnrluury Fie]
ASE O RY L Ly L9 not include
Ationed at s5arjal AXiV(e) in Part g
first Schedule, . P =1ovy g AeALGG gy Vﬁtmvinury
Field_As;iStunts in Assam R1Z1en were “ithin the DL
reviged scalus as LeNE L Onod SMove qoSts'which
have paep rovisoed hy g Jingle scale of s,

Lfhe VFAs of Assun 3y

Loy
for the Upgradaed g

il’_l R nut

A0S o nfora Should He,eligihle
cale of ., 4_000-1oo-sooo/-,-:)mo |
baT e g thereiore
{}?Kindly dccord approva
P Tevisad sea) e
0l=)«y6 in r:

Sabmi et e that the Mir)intnfy':mxy
Lo the im;ﬂ..amr'n')tn.t,)' on of the
o6 g, 4000~100~6000/—pu WIth nffaet Cron

Speat of “he pegt oF Veterinary Fio]d

MBgisvanreg in A5 5am MEley,

Do An "--‘-f‘.!.';’vl/ rery )y ‘;-"-' hj(,)l]y :;()]_[1‘;jt‘r-rl :)_j_(),.;g!:ga
Youre fnibhfnlly,
. i
(ko thay
Colonel -
Doty “ixﬂﬁfﬁﬁJ(V) ._
for 9j roeactor Beneral Ao
1
. . N e i
A [ 1 v ‘
. '4; " ] ’—("”"
- N .I’ )
. ‘ i
n AR T
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i Tcle No. & 705095 Mohenideshelaya Assom Rifles

5&&? ' ' . pircctorste Genersl Assam Rifles ‘
‘ o v chillong - 793011 © .
i ' | |

1.14015/C-Duty/VF pA/Mcd=4 04 pug 99

Lint '
¥ List 'B'
M List 'C
h List 'E!

AR CHARTER OF DUTIES OF VETERINARY PIELD.
. ASSISTANT ; ASSAM RIFLES f '

t - : 1. Guide lines on charter of duties of Veterinory Ficld

F Assistant Assam Rifles is fwd herawith =8 poar tppx sttt for your {nfepene
v necessery oction please. - .
o T, Plense nck.

C I J

t .'./’_ e
e ( R 5-Rethee )

,%¥u Col

(A ' :  Deputy Divector (Médiesl) :

NoE fncl : 01 (Onc) sheet. " for Dircctor General Ascrm Riflcs
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o (Hef to DGan letter Mo,
T ' 1.14015/C=Nuty/VF 3/Mei-a
Cu ‘ : dated _Aug 99

| CHARTER OF DUTILS OF VETERINARY FIlCLD -

o ~ASSISTANT : ASGAM RIFLES
N ‘
o 1. Charter of duticee nf annrtnhry Finld Acsictent rroeonn
C under - N
(n) Requlmr medicnl ins pection Lo br cenducted, ko
: ensure fitrcos of Snimals, by the Vitgrinary -riasle
R tssistant and proper record of such inspoctionns b
maintrined. o ‘
; \Xé? Pugular medicel exemination 2n' treatment ¢f cich
‘ Animnals hold  nt Battalion. '
v (¢) Reaular medical oxomination af fnamnle  ~vnilabl.:
L in Dairy Trrm,Foultry farm one Piggery frem ede inthe

Brttrlion,

;iﬂ) V torinery ficld ansistant slways ouceompony Lhe
rimrl transport when +hvy crrry loed from one plage 40

& nnothor.
e ot
& . o . Y e inepec Lien
N ' _© (0) ©xamination ~f MOH (Meat of Honf)oend inn
o Gr nf dreescd meat issuer to the troeps.
AR " .
‘ih:' Y (f) Veterinery Field Assistant cnsures thet cnnn .
o supplicd by contrector are fresh, of good rveregse Rz
n ond weight of 12 eags is not he loso fhﬂn'ﬁLD ama.,
Inctividurl egg we1qh1nq lese than 40 gme is not bhe
nccepted. ' o
AR N (a) Vetcrinory Ficld Assistant ~lso ensurce thot Poulbvy
. live is hecolthy and weil nourished,
o
v s
| g&}//
N
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Appendix 11

Classification of Technical Posts into Various Groups

GROUP I--FIE

1. Farm Superintendent 0. Semor Cultle Supeivisar
2. Superintendent (Dairy) 31- Animal House Keeper
- 3 Eaiw Farm Superintenden: 32, Horticultural Supervisor
i <. Farw Manager 33. Forester '
f 5. Dairy Manager 34 Senior Stockman
*% & Dairy Catle Manager © .2 Stockman
;;.}:_:. 7. ‘Assistant Farm Superinicudeu 30, vaicninary Ofiver
;( - 8. Assxstgnt Superintendent 37. Senior Veterinary Assistant ,
W 'U:uf’"" e v""':c‘nbnwml Aczcictant ’ .
9. Juien- §aint Managet Wi Velertoaney Coiiaiiinger ! ‘
1), Junior Garden bupmm\.mlcm 40U, Fishing Matc '
i 11. Junior Manager 41, Scuiur fochical Assisiant e
Clar 12, Junior Superintendent 12. Technical Assistang
o 13, Assut. Furm Manugenicnt Ltlicer 33, Jenier decnnwnn Assiatang
Lo 14, Assistant Manager 44, Rice Production Training Asstt.
Lo 15. Field Officer 45. Agricultural Assistant ;
P - 16. Field Supervisor ' 46. Botanical Assistant | ‘
. . 17. Assistant Ficld Assistant 47. Extension Assistant J
O ' 18. Field Assistant . 48. Entomoilogical Assistant
R ~19: sunior Field Assistant 49. Horticultural Assistant ‘ (
SCREN 20. Junior Field Assistant-cum- 50. Lwestock Assistant . -
E:d Curer 51. Meteorological Assistant - 1.
Lo 21. Curer L 52. Physiological Assistant
et .. 22. Fieldman = - ° 53. Plant Protection Assistant
L 23. Senior Farm Assistant 54. Sced Exchange Assistant
P ) 24. Senior Assistant (Farm) 55. Asstt. (Seed Production)
o ' 25. Farm Assistant 56. Scnior Soil Assistant
L -26. Junior Assistant (Farm) 57. Stock'Assistant =~
ST .~ 27. Herbarium Keeper - 58. Senior Block Assistant
S - 28, Herbarium Assistant 59. Field Plantation & Store Asstt R
N 29, Nursery Assistant - 60. Junion Survey Assistan{
Car -l
! . @

ANNEXURE. 4 / 9



A “ ANNEXUREA[13

CENTRAL ADMINISTRATIVE TRTBUNAL, GUWAHIIATI BENCH.

~

Original Application No. 65 of 2002.

Date of order : This the llth Day ‘of December,2002.

The Hon'ble Mr Justice D.N.Chowdhury. Vice-Chairman.

The Hon'ble Mr K.K.Sharma, Administrative Member.

Shri Soraisam: Manimacha Singh,
Veterinary Field Assistant of
. assam Rifles now posted at
"“A.R.Thoubal, a resident of Chingamakha Maisnam
Leikai, Imphal West District, Manipur ...Applicant

ar -
L} ‘e

-~ V.
LIRS e e

By Advocate Sri 0. 5

N : - Versus -

1. Union of India,
through the Secretary to the ‘ o
Government of India, . y
Ministry of Home Affairs,

3. The Director General,
2 ---- pirectorate of Assam Rifles,

Shillong-793001.

- 4. The Deputy Inspectof General,
g MP Range, Assam Rifles,
g \‘Imphal.

r——— e T T e ot - -
S g

5. The Commandant,
7th Assam Rifles,

Thouhal.

L me—

.. .Respondents

By Sri_A.K.Choudhury, Addl.C.G.S.C.

N ‘ ORDER
CHOWDHURY J.(v.C)
k The issue relates to upgradation of pay scale of
e Veterinary Field Assistant serving in Assam Rifles to
. :
. \v/”’V/ ks.4000-6000/~- in parity with those other counter parts.
P
&'"\
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—2 Mr A.M.Singh, 1learned counsel appearing for the

applicant stgted that the applicant was agitating the

matter in different forums and failing to get any remedy he

moved 'fﬁg;fimphgfﬂ-sench‘ of Gauhati HT@h Court inm ~“Writ
Petition(Civil) No. 798 of 1999. Finally by order dated

31.12.2002 the Writ Petition was disposed of directing the

applicant to move the appropriate forum to seek his remedy.
Herice this application before the Tribunal for redressal of

his grievances. Mr Singh also pointed out to the reply

\

gubmitted by the respondents in which it. was indicated that
thé autﬁority took a decision advising the Assam Rifles to
'process-the proposal of cadre restructuring of the post of
Veterinary Field ‘Assistants in thé manner'iﬁdicated hy the
Ministry of Home"Affairs in its communication -dated

17.12.99. The relevant text of the said communication —is
roduced below @

(i) DD(Pers) BSF. has intimated that a
proposal for cadre restructuring of
Veterinary staff is being processed by
them. ITBP is also processing the
proposal ‘on the same lines. Assam
Rifles was advised by Dir.(Pers), MHA,
to process . the proposal for cadre
restructu-ing of the post of VFA.
(1ii) o maintain uniformity  in
- educational gualification and = pay
scales as recommended by the Fifth Pay
Commission, Assam Rifles was advised to
process Lthe proposal in consultation
with the BSF and ITBP, so that 'a
similar proposal on uniform lines is
formulated.

(iii) As the posts of Veterinary stff
in BSF and ITBP are combatised while in

Assam Rifles VFAs are civilians, to
maintain the uniformity -in the rank
structure, Assam Rifles were advised to

- propose the combatisation of these
posts as well.
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) (iv) Since the matter is already
K SUqudice, any decision for upgradation
‘ .of pay gcalcs in Assam Rifles can be

tgken éfter finalisation of the Court
case." ' ’

: /
AM:‘"AT%1§i93h7"}eQIGGA“fCUUﬂEéI"”f6r the—applicant tas also
drawn.:our attention to the communication sent by the
Ministry of Home Affairs dated 31.3.1998 indicating its mind

implementation of - upgradation of the pay scale of

3rinary Field Assistants in the Assam Rifles. The said

communication clearly indicated the decision of the

/l ) . . .
3’{§Lthority for revising the pay scale.

3. We have heardiﬁr A.ﬁ.singh, leérﬁed‘counsei for the
appiican; and also Mr A.K.Choudﬁurx; 1earned‘Addl.C.G.S.C.
for the respondents at leggth. Considering the facts and
circumsﬁances we are of the opinion that tﬁe matter requires
no furgher aéﬁudlcatxon from our end The Government~has
taken a decision in prlnCLple and in vxew of the pondoncy of
the Court proceedlng the authorlty dld not téke any step for
implementation of the ﬁatter. In.viewdf“Eﬁe clear statement

made by the respondents we dispose of -this application with

a direction on the respondents to implement the undertaking

o v © - — -3as expecitiously as possible, preferably within a period of

thrée months from the date of receipt of this order.
") | ‘e shall
i The application: thus stdnds dlsposed of. There shall,

be no order as to costs.

Su/VICE CRAIRMAN

1
' \C“ ’ .
AN ' Sdf MEMBER (Adm)

— | | " a1 |ESTED TO BE TRUE COFY
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NNEXURE- Af M{/

Mahaﬁideshalaya Assam Rifles
Directorate General Assam Rifles
Shillong — 798 001

" Tele No. 705075

A/Pers-Pay & Allce/ 2001 24 Apr 2001

‘ List: A
N B
Ty F

© PROGRESS ON PAY ANOMALIES CASES

1. Ref pt 26 (q) of min of AR Cdr Conf Mar 2001 fwd vide this Dte letter No.
. 1110'11/11/2001.G(SD)/1214 dt 11 Apr 2001 :

[ . 2. Progress on pay anomalies proposal are given in the succeeding paragraphs for info.

3. Rank and Pay Combatant Clk. To bring parity in ranks and pay with other CPOs, 8
case was taken up with MHA during 1997. After protracted correspondence and several
mtgs held at MHA it has now been decided that entry grade of Stenos and combatant clks
would be ASI (WO in AR) and Hav/Clk respectively in the scale of pay Rs. 4000-6000/- and
Rs. 3200-4900/- in all CPMFs. This entry grade will be applicable to the new entrants only
and the existing staff in the Steno and ministerial cadre will continue to wk in the same level
: where they are at present. This Dte has further taken up a case with MHA that unless the
e existing cadre in redesignated one step up, the new policy cannot be implemented in AR.
MHAs decision on the matter is still awaited. . - '

4. Rank and Pay of Tech Cadre. Pers of RM, Dtmn, Pharma and Compounder of AR
with the same intake QR for rect/remusteration are given the rk of Hav whereas their
counterparts in other CPOs are given ASL The MHA had asked to submit proposal
indicating cadre to cadre comparison with BSF where the rk of ASI is available in other tech
cat also along with fin implication. The proposal along with fin..implication has been
submitted to MHA and the case is lying with MOF for approval. o ‘

5. - An_omaly,in Pay of Tdn. There are nine cats of tdn ofAAR such as Cook, Carp, WM

_ etc are being given less pay' than their counterparts in other CPOs. Case was taken up that .
b MHA has decided the following pay scale for all CPOs. . '

P . (a) Rfn cook, washerman Barber, Rs. 2610-3540/-
) Carpenter, EBR, Tailor & Painter.
(b) Rfn WC & Safai Rs. 2550-3200/-

The fin implication along with restmcfurin_g proposal is being fwd to MHA for

l' P approval .. it has also been decided by the MHA that the provision for remusteration in Rfn
" e (GD) from above cats will be made in RRs. :
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6. Revision of Pay scales of Hony Rk of Nb Sub. After: declaration of Sthe CPC

report, Army has enhanced Rs. 100/- of addl element of pension to NCOs granted hony rk
of Nb Sub on retirement from Rs. 30/- wef 01-01-96. On the similar line a case has been

taken up with MHA for enhancement of ex- AR Hony NCOs. The case is lym0 with MOF
for consideration.

\/ lmplementatlon of Upgraded Pav Scale from 01-01-96 for the Post of VFAs. In
.S‘h CPC the post of VFA and equlvalent grade in other org has been revised by a ‘$ingle scale

of Rs. 4000-6000/- . a case has been _taken up. with MHA' to. accord approval for
1mplementatlon of revxsed scale to the post of VFA in AR, Case is under prog. - |

8. Anomaly in Pay Scale of Civ. Dtmn Dtmn in AR drawing scale of- pay as per part A
of 1* Schedule of CCS (RP) Rules 1997. In 5" CPC dtmns of othér orgs has been gtd Part B
of 1% Schedule of CCS (RP) Rules 1997 ie., Rs. 5000-8000/- Case has been taken up with
MHA for applicability of part B Scale to AR dtmns wef Ol -01-96. The case is under
consideration with ‘\«10¥

9 Admitting Revised Scale to. Teachm Staff as per Part B of 1 Schedule of CCS

(RP) Rules 1997. A proposal has beer: taken with MHA for admitting the Part B Scale of 5"
CPC to teachers of AR. Case is under consxderamon with MHA.

( Satendré Kumar)

Col
DD(A) |
For DG Assam Rifles
COP)/ to -
List ‘D’
List ‘F’ ‘ .
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